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Written Answaers

Mutual Assistance in Criminal
Matters (IMAC) provides for
rendering of mutual assistance in
criminal matters where acts with
respect to which assistance is
sought satisfy the test of dual
criminality, and the State seeking
assistance guarantees reciprocity
to Swiss authorities. If the above
conditions are satisfied, Swiss
authorities would entertain
requests for assistance in criminal
matters under the provisions of
IMAC and suitable proceedings
could be initiated in Swiss courts
for obtaining requisite information
from the concerned banks.

Mere evasion of tax or infringement
of fiscal laws or violation of foreign
exchange regulations would not be
regarded as criminal offences by
Swiss authorities.

Information obtained under IMAC
cannot be used for any other
purpose other than for which it is
obtained.

Assistance from Swiss authorities
under IMAC could be obtained even
without entering into bilateral
treaty/agreement with Switzerland
provided that the requirements of
dual criminality and reciprocity are
satisfied. Entering into a treaty or
agreement would however enable
(a) assistance even beyond the
provisions of IMAC being extended
and (b) placing an obligation on
Swiss authorities to provide
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assistance according to the terms
of treaty / agreement.

In the light of the above conclusion,
Government is initiaing steps to enter into
a treaty for mutual assistance in criminal
matters with Swiss authorities, and
pendin_ conclusion of such a treaty/
agreement entering into a Memorandum of
Understanding with Swiss authorities for
assistance in specific cases of Indians

having

accounts in Swiss Banks with

funds obtained illegally.

[ Translation]

Environmental Clearance of
Projects in Maharashtra

44*

SHRI VILAS MUTTEMWAR: Will

the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a)

the names of the developmental

projects of Maharashtra pending his-
Ministry's clearance;

(b)

the dates when these proposals

were received by his Ministry;

(c)

the time by which these projects

are likely to_be given clearance by his
Ministry; and

(d)

the names of the projects

rejected by his Ministry and the reasons
therefor?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI BHAJAN LAL) : (a)
to (d). A statement is given below.-
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